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DISCUSSION RE: INTERIM RELIEF
TO CENTRAL GOVERNMENT EM-
PLOYEES—Contd.

MR. CHAIRMAN: Further discussion
on the growing discontent amongst the Central
Government employees throughout the
country because of abnormal delay in pay-
ment of interim relief,

SHRI UMANATH (Pudukkottai): Since
all their gains in the past two decades have
been wiped off by rising prices and in view
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of the fact that the revision of their pay scales
by the Pay Commission will take time, the
Central Government employees have de-
manded an immediate payment of Rs. 70
per tonth as interim relief. Government
have referred this demand also to the Pay
Commission before which it is hanging fire
for the past three months.

What are the prospects? Shri Shukla says
in tho other House:

“They may recommend some interim

relief , may be ina few months’ time."

Strmight from the horse’s moiith: The
Central Government employees will not get
htcﬂm relief for many more monl.'hs to
éome. The employees demanded interim
relief pending firial relief. But the way Govern-
ment have handled this issue has reduced the
employees to such a ridiculous position that
they may have to demand an fnterim
reliel pending grant of interim relief. Govern-
ment say since the Pay Cammm!cm is seized
of the rnattcr a cerlam delay cannot be
helped. T want to ask them: we did riot ask
ymltorelerd)equeﬂonnfimcnmnhef
to the Pay Commission, Precisely because
of the delay in justice that may ensue, we
opposed such reference. Despite our opposi-

tion, you referred it to the Pay Commission.
Now, why should the employees suffer the
consequences of your action?

Regarding the delay involved in the deli-
berations of the Pay Commission to give its
decision or interim relief, Shri Shukla says
that more than 300 memoranda have been
received and:

*“this particular question should be
studied in a very comprehensive and in a
very deep manner, various sttistics and
demands and all that will have to hf,am-
lysed, properly understood and tabulated
and then views formulated on it.”

1 say this is a cock and ball story, puié and
gimple.

Why do Government have to go through
this labrynth of procedures? Ts it a final
determination of pay scales that the Pay
Commission has besn called upon to make?
. If that was so, 1 can understand all these
procedures, Is it payment in full and final

settlement that the Commission has been
asked to make in respect of relief? If that
was 80, I can understand all these procedures.
After all, whatever Government are going
to give as interim relief is going to be ad-
usted in the final relief. In short, what they
are going to give as interim relief is nothing
short of a salary advance, a temporary short-
term loan against what they are going to
get as final relief, This is an adjustable
amoont. Even Government's usual plea of
cipacity to pay has no relevance whatsoever
in the determination of interim relief
tnless Government want to claim total

1 want a straight answer from the Minister.
Do Government require the assistance of
the Pay Commission to detérmine thequantum
of even the adjustable amount ? Have Govern-
ment gone bankrupt cven in their brain
power to decide on this issue?

Shri Shukla assured the other House that
the employees did not stand to lose if they
waited for the decision since the Commis-
sion might recommend payment with retros-
pective effect, 1 would ask the same question
to him: What do you lose if you make the
payment here and now and wait for the Pay
Commission®s decision later on for adjust-
ment? In fact, every day’s waiting with
empty hands means crual agony for the
employees whereas immediate payment and
Government’s waiting for adjustment is no
agony for Government.

Government’s logic is strange. If retros-
pective effect would compensate for the
delay in the Commission's decision on inunm
relief, it can as well compensate for the delay
in submitting the recommendation for final
relief, According to this logic of Govern-
rnent there is no need for interim relief at

Shri Shukla’s magic wand of retrospective
is most deceptive and destructive of the very
demand for interim relief itself. Shri Shukla
would say—whether you like it or not, when
the Pay Commission is seized of the éntire

ue, how can Government bypass the Com-
migsion and unilaterally declare interim
rehef as though the Pay Commusmn stapds
in the way, and as if there is no alternative
to undergoing the painful tortuous process
of the Pay Commission,
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This is not so. BEven while industrial tri-
bunals, High Courts or the Supreme Court
are seized of similar industrial disputes, the
parties concerned do negotiate out of court,
arrive at a sottloment and file a statement
before the tribunal, High Court or the Sup-
reme Court, as the case may be. The courts
approciate and approve such statement
and close the dispute. T demand that the
Government directly negotiate with the
representatives of the employees and arrive
at a mutual settlement on the question of
interim relief and file the same before the
Pay Commission. The Pay Commission Is
not going to turn it down. This will meet
the urgent need of the employees. Since it
will be a mutually agreed settlement, it will
also be lasting, unlike the likely consequences
of the Pay Commission’s decision. Such
settlement will also relieve the Pay Commis-
sion to take up immediately the emquiry
for final determination of wage revision.
The Government is not prepared to do this,
even when there is a way. This is because
reference of interim relief to the Pay Com-
mission was not as innocent a step as it
appears to be. Tt was a calculated and cold-
blooded step to have their own way,

The Government wants to put off payment
" of interim relief as far as possible. Secondly,
“if by chance the decision of the Pay Commis-
sion is favourable to the employees, they
want the right the reject it, calling it a mere
recommendation. In the alternative, if the
decision of the Pay Commission is favourable
to the Government, they want the right to
implement it calling it an expert opinion.
*“Heads T win, tails you lose”—this is the
trap set by the Government to their emplo-
yees. And all their platitudes about the
sanctity of the Pay Commission, playing fair
to the employees, retrospective effect ete.
are nothing but baits. T hope the employees
will see through these manoeuvres, close up
their ranks and offer united resistance to
compel the Government to negotiate and

settle the interim relief question here and
now.
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SHRI S. KUNDU (Balasore): When
the Government first made the announce-
ment about the Pay Commission, we objected
to its being loaded with a lot of things, right
from the Class TV and Class ITI to TAS and
Defence personnel, We had & doubt that the
recommendation of the Pay Commission
would be delayed and with the cost of living
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index going up, the workers or the emplo-
yees of the Central Government would be in
trouble because till the recommendation of
the Pay Commission was received no decision
would be arrived at about their emoluments.
At-that time itself we had said that this
interim relief should be given. The Central
Government employees want Rs. 70 to be
paid as interim relief.

I do not understand what difficulty there
is. Tf the intention of the Government in
appointing the Pay Commission was to give
some relief, some increase in salaries and
allowances of the Central Government em-
ployees becanse of the rise in the cost of
living index every month, T do not under-
stand what harm there is if the Government
grants an interim relief to them. I do
not want to say all these things. T do not
want to repcat what has already been said.
It gave a lot of hope and confidence among
all the employees that as soon as the recom-
mendations of the Pay Commission are
available, Government would #implement
them.

All along, the Government was trying
periodically to adjust or neutralise every
ten point-rise in the index figure. This proved
a failure. Earlier also, the judges have
pointed it out, and they have said that it is
not based on any definite criteria. The
Judge of the Supreme Court who was the
Chairman of the National Commission for
Labour, in his own judgment, has said that
the calculation of the cost of living index
in relation to the rise has always created a
problem, and the real rise in the commodity
prices and the need of the employees in rela-
tion thereto have never been calculated very
precisely. I may here quote from what
Justice P. B. Gajendragadkar has said:

“The consumer price index measures
nothing but changes in the prices as they
affect a particular population group and
so it is really a price index number as
distinct from the cot of living index.”

This is very important, All along, whatever
we have said about the norms, it has always
been a price index. It is not actually cost of
living index number. In Maharashtra it has
beén proved by Prof. D. R. Lakadawala that
whatever the price index has been, there is
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a difference of 29 points. In Maharashtra,
there is some sort of stable organisation.
If you go to Orissa, you will find that some
samples surveys have been done here and
there, but T think the difference would be
40 to 50, The real wages, the National Labour
Commission has said, right from 1950, have
gone down from what they were in 1939
and again in 1964, they have gone down.
Today, the real wages, as they were in 1939,
have gone down. It was 10 per cent less in
1950, and it further went down as it is today.
How long will the employees wait? If the
Government asks the Central Government
employees to wait for two years, to give
some sort of relief, by that time, there would
be a further rise in the index and the neutra-
lisation principle would have to be applied
every year. For two years, if they have to
wait for the recommendations to come, the
greatest sufferers would be the Central
Government employees, the railway emplo-
yees and others, and no justice could be
done. ‘Therefore, T would request Mr.
Shukla to look into the matter with great
sympathy and consideration, and not simply
say that “we are considering.”

Tn fact, there is no question of referring
this to the Pay Commission. The Pay Com-
mission, under the terms of reference, was
not asked to decide about interim pay. This
need not go to them. Again there will be
delay, and they will make a statistical cal-
culation and that will spoil the whole thing.
The interim relief is some sort of interim
decision of the Government and the interim
decision of the Government is to be hased
on the rise in the cost of living. There is no
dispute about it. The Government should
not have given this task to the Pay Com-
mission. It is uncalted for, and I suspect
that by loading the Pay Commission with
this further task,—T have some sort of fear—
perhaps the Government is not genuine about
granting interim relief.

Recently, about 15,000 railway employees
had staged a demonstration and they also

bmitted a dum, and they wanted
also, along with some others, an increase of
Rs. 70. Then, there are about three lakh
casual labouwrers in the milway, getting
Rs. 50 to 60 each. There is no service con-
dition for them. Some of them have put in
about 20 years of service, I wanted that this
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matter should also be referred to the Pay
Commission, but 1 do not think there is any
precise answer whather the matter has been
referred to them. At least some Interim
relief to such category of workers would be
very much helpful, at least to those people
who have a less wage packet. They are put
to much agony and suffering. So, I request
that the Finance Minister should make a
statement saying that they are going to do
something and not throwing the entire burden
on the Pay Commission.
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA

CHARAN SHUKLA): Sir, nobody in the
country can b¢ more interested in the wel-
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fare and well being of the Government em-
ployces than the Government themselves.
The Very fact that the Government appoint-
ed the‘np.rd Pny Cm:;tmi.wiqntotookmto
the grievances and genuine noeds of the
employees points to this fact.

Several members have questioned the need
l'or refemn;lhe qunuon of interim relief
l,u the Pay € Commmmn. 1 wonder if Mr.
Uma.nal.h or Mr. K_l.l.nd_u or other hon.
members bave seen any of those more than
500 detajled mempranda that have been
sypmitted to the Pay Commission by various
employees’ associations and unions. If they
have seeq if, they will know the complica-
tions that copld arise if without such expert
comdemuon any ad hgc interim relief was
aggounced,

As 1 have said, in principle we have no
ohjestion to giving interim relief. The very
fagt that we haye referred this matter to the
Pay_Commission shows that we want and
are anxigus to, give interim relief, The only
thing we want is that when this interim relief.
is given, it should be given on certain well-
considered pringiples so_ that there is mo
feeling of injustice. or, mvld;ousm
any paruqu.la.r section  of Govcrnmt

Shri Umanath and other friends, who have
great experience of Government servanys’
unions, know the complex service conditions
and the pay and allowances structure. It
is oot a simple matter of a mathematical
formula being evolved that you increase.
Rs. 5 here or Rs. 10 there, or Rs. 15 here and.
Rs. 20 there, the interim relief is given to the
Government employees and. the whole
matter, is solved to their satisfaction.

These memoranda that have been received
by the Pay Commission themselves indicate
the complexity and the very great complis
cated nature of this question of even interim
relief. The question of pay revision is, of
course, a greater question but even this

limited question itself is a very complicated

question. Therefore to allege that delibera-
tely to delay or with the intention of not
solving this problem, Government has
referred this magter to the Pay Commission
is, to say the lpast, very uncharitable and is
an absolutely wrong allegation to make.
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Our intentior: is to settle it quickly but in a
justiciable and justifiable manner and in a
manner of equity. We do not want an un-
considered, haphazard, ad hoc relief to be
given. We want the interim relief to be given
on a well-considered basis. That well-con-
sidered basis can be evolved and found out
only when an expert body like the Pay Com-
mission gives its attention to it and gives
its recommendations to us.

Again I will say what I said in the other
House, namely, that the employees do not
stand to lose. We understand it probably
more than anybody else that every day,
every week or every month that goes without
interim relief will be causing hardship to
our Government employees. 1 do not deny
that but unless we bad gone through this
kind of a process, it would have been wrong.
for us to announce a decision which would
be welcomed by a certain section of Govern~
ment employees and which certain other
section of Government employees might not
have liked; also, we might have committed
mistakes in coming to an interim conclugion
and that would have created. far more com-
plications than this delay would.

As 1 said, we have also indicated to the
Pay Commission that they can recommend
a retrospective date from which their re-
commendation will come into force; that
is to say, if they make their recommenda-
tion on a day, for instance, two months
from today, it would not mean that interim
relief would be payable to Government em-
ployees only two months hence. They will
be able to recommend a date from which this
interim relief should be paid. Therefore,
all this intervening period, which the hon.
Members suppose is being lost, is not really
being lost to the employees. This period,
if the Commission recommends in the
manner, woyld be covered by interim relief
and there should be no difficulty in hon,
Members' minds about the intention of
Government to help the employees.

Shri Umanath appealed to Government
employees to get united and not to be misled
by what Government is doing and to think
that Government is probably trying to cheat
them. I will also appeal to Government
employees not to be misled by what Shri
Umanath or any of those, who want to



335 Interim Relief

[Shri Vidya Charan Shukla)
bring politics into a purely humanitarian
and non-political matter, say. This question
must be approached with sympathy, broad-
mindedness ana a great deal of consideration.
That is what we are doing. Therefore, I do
not think, Government is either delaying
the matter or is trying to complicate the
matter. But those hon. Members who try
and allege motives to the Government
actually are really introducing complications
in this matter. There is no question of direct
negotiations because these direct negotiations
with the Government employees will produce
no result.

SHRI UMANATH: Why?

SHRI VIDYA CHARAN SHUKLA:
1 am telling you why. I am saying that if we
directly negotiate with the employees we
may take even more time thanthe expert
body, the Pay Commission. It is not as if
direct negotiations can be finished within
two or three days. We have got all kinds of
things to do and cven if we set up a body,
it will not be such a high-powered and such
a respected body as the Pay Commission,
You cannot assume that this complicated
question and complicated issues that may
be raised in direct negotiations will be solved
much earlier than the Pay Commission can.

1 am glad to say that the Pay Commission
are giving their most urgent attention to this
matter. They are in a very advanced stage
of their work and it seems they will be able
to announce their recommendation pretty
soon. Icannot say how soon it would be and
what time they are going to take. We expect
they will do it soon and 1 hope their recom-
mendation will be found acceptable to the
employees, and our employees will be satis-
fied with the interim relief that may be re-
commended by the Commission and which
may be accepted by the Government,

SHRI K. N. PANDEY (Padrauna):
Whatever the Minister says, to the extent
when the matier of fixing of pay of the
Government employees has been referred
to a Pay Commission, it will be unjustified
and also it will not be a good policy for the
Government to declare some interim relief.
But if the Government itself send a letter to
the Pay Commission telling them that this
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issue is very urgent and people are very much
perturbed, they could request the Pay Com-
mission to declare some interim relief with-
out any delay,

SHR1 UMANATH: The hon. Minister
just now said that when the Pay Commis-
sion declare about interim relief, it does not
mean that it must be given from the date
of declaration, There may be some retros-
pective effect. So that difficulty will be
solved. If that was the intention of the
Government, may 1 know why the Govern-
ment did not specifically say that interim
relief from February 1—I mean the date when
the Government announced the Pay Com-
mission—may be given. The Government’s
intention is that if it is from an earlier period,
the difficulty will be solved. I would like to
know from the hon. Minister as to why
this date was not specified by the Govern-
ment itself. About quantum you have said
that it is left to the Pay Commission and you
are not prepared to change it. Why don't
you specify the date yourself 7

SHRI S. KUNDU: From what 1 heard
from the Minister, there is a positive change
from what I read in the newspaper about
his speech in the Rajya Sabha, I summarise
his speech in two points,

I think Government have accepted in
principle to grant interim relief. It has not
been made categorical, but it can be inferred
that Government have decided to grant
interim relicf. This is the only irresistible
conclusion. Then it is the bounden duty
to fix the time limit. It cannot go on hanging.
Therefore, the necessary question that arises
out of your speech is: are you prepared to
fix a time limit by which time you will
announce interim relief? If so, why don't
you say it here and take the House into con-
fidence and say within this time you are
going to announce this interim relief? This
is only logical. If you don’t do that, what-
ever we have said in our speeches, they are
bound to come. I hope you will try to
realise it.

SHRI S, M. BANERIJEE (Kanpur):
Sir, I had this discussion revived with the
belp of the hon. Speaker with a view to get
an assurance from the Government to ex-
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pedite submission of the interim report by
.the Commission. 8Sir, I heard with rapt
attention the reply of the hon. Minister
which has very sympathetic no doabt but
it was only full of sound and fury signifying

nothing. Sir, the point is this. The delega-
tion of the Central Goverament employees
met the Pay Commission. The Chairman was
not there; but the Members were there; the
Member-Secretary was there. We were
satisfied because the Pay Commission
Member assured us. We were told that from
the 26th to the 3lst they would be taking
evidence. After that evidence was collected
they will apply their mind, and by the first
week of September or second week of Sep-
tember the report will be submitted, We got
much satisfaction, We would like to know
from the hon. Minister whether any time-
limit will be fixed and whether the unanimous
demand of all sections of the House will
be comveyed to the Commission. Why
canoot Government possibly direct them
that they should submit it before 15th Sep-
tember? Another thing, [ want an assurance
that the Government will implement the
report immediately, and that the report will
be submitted in September, and not later.

=t aw T wavwe (feor faeat) ¢
HAl WEZW A Y wFT § IAG WL @
fr g3fer Fefts 78 37 9m8d &
THEI A T STIEFAT AT 9@ 5
FAT AR A GrE 1 W
FAI s afi g 1A R X W
£ 1| Tofag o fofts fgrdfes
Thae ¥ T wfEd @ g fea e
Ay 7w fom far & wfmow
T fear mar a1, 3w fam & fear s,
od aR A F ¥ FA T B
TR TETAA AT AfEY 4T

TR FCHICIE 9 AGT FT HAT
NI Ngasn 2
B oaaE 5T § F dug e F W=
o ST qred ¥ T ae &
F wW wT @ § A i oy
femasc s & feoae far &
ST AT A fer s ATEN o

ot gew Wi (sree): gE S
W F T qEA §, A AT A IR
@ 7 & 53 &% v ¥ fawifar &0
i o JaT o7 ST @Y
fer st s fawifar ag Ffaas &
T T ITHT AL AT FT AT HIL
FL A ? g A A o feafee
W@ g gy wEr g fe oo fawifed
Ffamm Fom Il TE FART AW
& faw amg | §F ST AEET § W
e Efm e & Tt § @ it
fomfal g 2 Ia&T AW TF | 7

Lfor s 3 a9 #a7 Ao qar
Al w50 i fw wfEfFie 2d 7 %

oo 21 @7 &, TG FAAAET Y
T T g S G ) s
T T AT § AR T AT A FQ
g 5w gl s @ &, O A
FGE Y TR AT WA T H AT
N sl = oaed gfy o9 fawr
¥ fly 1% § ot ggy aga fawem &,
&1 ag WY ST QAT | IART WIEATRI
& W& F §T WL FATY A=A
&1 T gt w Y o @ §
zrew fafue wi fffe & A da
o AT Mgy ?

ot fewaroraw ;3 foaei T
farg & | & WY G T AT R
a1 wr & & FF <1 wEgET st A
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[sf fararomar)

HETCHT T HT a7W faq & 1 w@T WG
I et o 23 o fiefrs 3 5 7

st werec e - ggars ag A
AR WGt we ¥ A Ew Ay
T A frafer @t &) w A
frafer & ax 3% gqume s § A
fio< waars @ ol & 1 9w e e
s frw g &1 ag ST A AT
T A T ww @R, W
T ATAT AT BT F WA G A
- T T TR AT SqaeqT ey & A
T & o & fis fora forr 7T ¥ W
A agdT I I9 IW I ¥ FAATAT
W gl ot agdt aig 7 e Fw
frar wr @ @ w9 g@ TR
wEm fw T s@ 9@ ? oW
| AT FT T g0 & gEad § et
a9 9 faar fear g ?

it S Tt (pftege) © war
TERA g 7 G 5 HOrE ari &
fewt ¥ &1 sy genfaat & fag e
=&F & 1 gk el &, 5@ T ¥ @i
% feal & swfal F sfy v @
- SUIRT HERT & | F 9% ¥ 48 hEem
. ETETT FT F9T . qH g 6 9T
§fo s ¥ § 1 & s g
E & ¥ fog arde w78 fafiaa sy
gt f fow arde ¥ 7g sgaar
et faafr AR ggwr qEw AW
T ghi ?

wt fagracw g : &% 9 S
AT g IAW ¥ aga A Q¥ § Foeer
ASLARAE LS UFSE G
A A g9 ¥ & AR mEw
" w1 fag Y § q@AreX F w9 S WY
YT 3T AT § | &Y FTHAT R
ot & wgr § Fs gw Fafed frmg o
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w3 5 €fw fohs & wwr &1 &
Y B FY | Y gAA A Y Y
AR g fear & fF g9 aw ®
aedl § =Y ¥ ag & @ foné wr

¥ A gw W Y T AHNES
fta & &%

ot IqTY 7 Ty o et aw aw
1 gFFH g, TgAT W@ & I AGT
T 3 & faw fer wwd ¥ sfaaw
fem ardlt aw & @ 1 AfFT 58
TR QAT A1 gAIfaea T § ¥ ag
Wl ¥g Gl § fF AU TF WA ®
WY F T 1970 ¥ § AT IAH
W 1 WREY, 1969 @ WX IW
A s d | gn@am 1 W
g fr foa o & Pgeifes g4
et faeaT & Su% a2 gfe #rf
aréra frfrr 77 33 E 41 oo 2 fis
JgadE F X AN AAaTE | TS
gaTt T § 7g WA § e
arda ¥ 2, g grArS § ST FEY
& fr gar aTdw ¥ @1 | aThe ¥ a1
TmRgnsg e meiar T &
FTRaAr. .

SHRI UMANATH: But Government
have to specify the date. When the Govern-
ment representative appears before the Pay

- Commission, he has to take up some posi-

tion and specify some date. Why should the
‘hon. Minister not take up that position now
and tell us the date?

ot frewro e ¢ @ AT
g & g fras § ardg aw s
# wrf sifaer g ar ag =maged aw
ghr | T Y arw g e f A ow
e dEqT gAY FTAW A § A LA FH
FI 5L W aard fr e el & 7
aTed § fr 2 Pofiw s BT @
@t fegromg 1 ¥ oF v ¥ AW
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R AT IWY @Y ¥ WARA E
AR YA wEd § O A F@C Tmw
g afgd frewr o w3 &
TF FET F | gAY g
RN

SHRI UMANATH: But during the
inquiry, the Government representative will
have to say what the date is. What Govern-
ment are going to tell the Pay Commission
they can tell us now.

ot frgrr e ;. AR At
It T 4 &, 9 a7 FHE & o #
gt | gafog & g wwwar g 5
JqHT qF TITET A |
SHRI UMANATH: What is that
opinion ?

it fergrace o : ST AT &R
qg i TATH AT A9 TGN & | € FHGT
& grwa AT@Er | FE A" ag w7
qTaqer g g WX gay o F H
wrE agfoaa agt faeeft |

Fg aTga ¥ qay FE oY & AT
el A w5 W qEd fag
o fraffa sx fafs sq wm &
=T gg FoE 7 g | o |9 i
I T AW & 5 §, afvw aee
§ S w@ A7 s S g R oar
¥ xa1 w59 § T fead oo & Fuwr
fawmfadt 2 @ ? I g fFag
war faege wevws s feam wwa
Foram

st §o Wio ¥ : g HTTAEATE |

ot faerew wew: Wl T
aTgT 7 g1 fF gw &7 qarar )

SHRI UMANATH: On a point of
order. He said with regard to the retrospective
effect that he is not prepared to disclose it
here, he will do so only before the Com-
mission, Here the question of public interest
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being adversely affected by disclosure does
not arise. What he is going to say openly
before the Commission, he cannot refuse to
say here and now in this House.

MR. CHAIRMAN: What 1 understood
is that Government have not made up their
mind and they will make up their mind before
the Commission.

ot frerrw v : A gEE A6
RQHTE'I{'F&F* ¥ aw @
g, Tafau o Swwmg & www ¥ AW
T ATEr g A g qar fear &
T il v ug ag & 6 9w &Y a0
¥ #r§ ardw ag wo e ara a@
grir o
Government’s opinion is that it will not
be a proper thing for them to fix a date by
themselves. It would much better and more
proper for the Commission itself to suggest

a date, which might even be earlier than
1st February. That is Government’s opinion.

SHRI UMANATH: That is not my
point of order.

SHRI VIDYA CHARAN SHUKLA:
I am not called upon to answer the point of
order. That has to be done by the Chair.

SHRI UMANATH: On the point of
order, you ruled that you understood him
to say that Government will take a stand
when their representative appears before the
Commission, and they cannot disclose out-
side. The Pay Commission will ask both the
representatives of the employees and of
Government what date they would suggest.
You said that Government have not decided
on the date and hence cannot say it here.
That is not so.

SHRI VIDYA CHARAN SHUKLA:
It is not incumbent on Government to sug-
gest any date. We may suggest a date; we
may not. Shri Umanath cannot take the
stand that we have to suggest a date before
the Commission.

SHRI S. M. BANERJEE: The Pay Com-
mission did ask us: do you suggest a parti-
cular date?
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SHRI VIDYA CHARAN SHUKLA:
I have been told by the Pay Commission
authorities that they did not indicate any
date when Shri Banerjee went in delegation
to meet them.

SHRI S. M. BANERJEE: They said in
the month of September, .

SHRI VIDYA CHARAN SHUKLA:
The Pay Commission official categorically
denies it. 1 have got it confirmed from them.
When Shri Banerjee’s delegation went, they
did not indicate any date to him. They only
said they would do it as early as possible,
That is what I have been informed and what
I am repeating.

SHRI S. M. BANERJEE: On a point
of personal explanation. Since this has been
mentioned and my name has been brought
in, I want to make the position clear. The
Pay Commission is headed by a retired
Supreme Court Judge. . .

MR. CHAIRMAN: He has had his say.

SHRI S. M, BANERJEE: 1 say the Pay
Commission did say that in the month of
September they will do it (Interruptions).

SHRI §. KUNDU: He did not complete
the answer about the date. Why should he
not announce the date?

oft e gew :  ardE S A
Mo ffmrsaaard g
wrwn § fe AT G TwE T W
fis ®rf ardm T TR § fAu
QEWES 460 ¢ | T T § FAvT
w21 & fF @ art ¥ sy s g
gl g @A & 0 A A fE
¥ qqr-wrer ard" a9 F4Gt |
SHRI S. KUNDU: Pay Commission says
‘as soon as possible’. He says “We have not
said anything® What is the meaning of ‘as
soon as possible’?

ot freTer gEw . AT @R
it g, A F3 g f5 wde S
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og fagra ag & Fr Ay ff @
FHA AT FEAT, TF T AT AT |
# w18 qor Wgar § fF oafk §
T Fa-w Y g G ar g
# fawrfar s § o g gy
AT TG AR §, A g F
& w1 FAT A1

W ogw™ WW: sHArEl &
afafee & fag samer | =rfgg o
L 1 a8 W FT A1f3q, Fomd
FHAT@! #1 w5 8 )

ot e wew: @@ AR
I qg HF Tg GhT & 1F G AT
T FAWA M @ WA T AR )
wi=w afgFe da3 18 3 g7 g2
¥ yfa sowdl, sEEe iafz ¥
FHIE T 37 F 7 JqT -7 FHARY
¥ fag sz @ §-f5 ara sl
#1 3gv-gfg 10 afoma A 717 A%
gw gama § f& ST Imwaf s
sfama gt =nfgg, @ &1 87 10
sfama gfe & ar 1s9fawa ? @
27 & wfa o & F wfg gardr
foderdt &, w1 Ew g fasdErdr §
T F1 87 § o gew #g & fe
ot | WY, THT 4T WEY, A SEH!
FR T ? AR T e ¥ A
e g e 08 fF @3 gar
foar, ot ga %8 % @@ 4 FHww A
fasiardy ¢, gl foederdr =Y &,
wifs ot geam sga & o g9
T FHWA F, T@E IqHRT SR
F& | qHavg #Y 799 a@ & FE
Y TR |

g @eq & wfa = qw & afy
ardy ot fowerdr &, ag @ faweh
arfgy | 9z T gt ST E
feraa Td | 9 @R Faa
%9 AT FT HE FHNT a1 qeq7 g
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F¥ Tt &, a1 vawr froig w78
AT & 1T o faofr et @, o
¥ AT F T THHT AR g Arar
g T wgemaw & faq af=w fig
grar & 1 gafag artg aeer At A
&t &, 99 93 qF Tga wed gur |
ot farg areraer 7 wg § 5 oefer
et # Fiwo 2 weEgE & o At
Y wfed, § At wgar g fFag weon
2 AREAR ¥ T2 & I AfFT T 2
AR TG T T E, A K
gt W Ay 2 wEgER aF s A
T | qF TF 9 Aot G S 1 A
Tg A § FATT 1 A=A A6
St gFwdR e TEE € fF
AT GAT FIE G AT ALY T §
e fow ag & vl ¥ qfg Y §,
I T & FHEATOT ¥ 3o F N afz
FLA AR | TW AT F1 GO AT FATGRT
§ & g7 admmsT oW wEa §
o ot gt wsfeaT AR =W
FAYIAT ATRH 399 § gafaa § | 78
frora wx awatar Y 1w & fr g
gt Gadw, arg agE] #7 HEE, 10
qT5E 7§ 9TaT §, A FEHTQ FAIC@L
#1 fIgew qarsw 9o fgaw & @
fear arar @ 1 1968 W Y HH A F
TR fiT@w AR # fdfaas
 frar mr ) aft Aeaws dadw
fex 10§z @@ @M, It gEw
eI WY 5T Tar fear T | @g
B AT T gUTE W §WY &g 0K
TEE AT FrdaAry gt @ E

AT wEE, st AT awi |
T & s T ot Ao wt
& 9 § o) g st & fag
FH A X adt Wil qeuEAr § | F
W aa A arar g | o awt faad A
& g sHifaEt § fag w1 7@
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qaumar g 5 e st &
fag foaet famr fat aal & el
#1 §, Jadt famar oft quf Al Ia®
T gl #T AT § | gWfAq § IA®T
aaré T AT E |

17.48 hrs.

STATEMENT RE: CLOSURE OF SHAH-
DARA-SAHARANPUR LIGHT RAILWAY

awrafa wEEE : T AR 99,
St T, F A Y CF GTE-OT-IA
feagmm &1 s Y e g T
ag # =@t &, qofag fram & qorfas
ag fewsa ea t ot &1 (")
% frawm Y geye Al €W 1 W@
feawwm oo @ AT )

= fafeex ag® 7 q@o Qo
qTEE WX FARF Y = W
areT frar o1, 9% WE 9 RIAT A |

st gewEt  wet (3193 ¢
quTefa AEET, W A A 59 fawg 9T
fem &1 wifaw @ Aifew WK Wi
Aifew AET Wifs 2 @ § | 70 TgaT
¥ q9ed & A% W gH IS I [
FMamfa T30

aamfa wgRW: Wl aF 4
o 94t 7T § fF w2l § A
VT TS g Ry 9 § | gafNg
# AT ATEATE |

st s wret : wwTaf wg-
T, f& I @ WTE WY §F
wifag | gt wraT § Jg 9T 59 9
B Eagaran § @ 5w
fedt aTeg 31T AT F s AT
SEE TgN srgar et fawg o ot
saraTREe e frar a9 §%



